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C.P.(IB) No. 593/KB/2017

Present: Hon’ble Member (3) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 13' February 2018, 10.30 A.M

Name of the Company | State Bank of India.-Vs- Coastal Projects Ltd.

Under Section 7 IBC
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No. | Representative (IN CAPITAL LETTERS) date

My Kishad Wm(f”‘f’g;& r ffyﬁf}
m-")" 'gaf/w'»v(ézb ob.’kéla&

/%aéfz/;&

SouvVvik MAEUMDM/ f)—év ; Rrcrnered A__/%
Creoli+ 13/ 72

KRLE ALl by y oy /.3/
: (57~
o./ﬂ/‘l 7

LUpeipt ARAN | Fuor Conpos 13 o212
/Mg < pRADL ~ T ) Det F~ /
A Dyo CRT7 E
ORDER

Ld. Counsel on behalf of the Interim Resolution
Professional (IRP) as well as Ld. Counsel for the financial
creditor and the corporate debtor is present.

Ld. Counsel appearing on behalf of IRP has submitted
that the first progress report has been filed on 17/01/2018. It
is recorded. Ld. Counsel for the IRP further submits that he
needs further time to file the minutes of the first meeting of
the Committee of Creditors (CoC) held on 01/02/2018 and
the IRP’s name has been confirmed as Resolution Professional.




Ld. IRP is directed to produce the copy of the minutes
and file the 2nd progress report within 10 days.

List it on 19/03/2018 for filing progress report.

Sd
(Jinan KR.)
Member (J)




